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(2022) 03 OHC CK 0055

In the Orissa High Court

Case No : ARBP No.14 Of 2020

Suresh Ranjan Sahu APPELLANT

Vs

Cholamandalam MS General Insurance Company Company 
Ltd., Chennai And Another 

RESPONDENT

Date of Decision : 11-03-2022

Acts Referred:
Arbitration and Conciliation Act, 1996 — Section 11(6)

Citation : (2022) 03 OHC CK 0055

Hon'ble Judges : Dr. S. Muralidhar, CJ

Bench : Single Bench

Advocate : S. K. Purohit, G. P. Dutta

Final Decision : Disposed Of

Judgement

Dr. S. Muralidhar , CJ

1. Heard Mr. S. K. Purohit, learned counsel for the Petitioner and Mr. G. P. Dutta,
learned counsel for the Opposite Parties.

2. The present petition under Section 11(6) of the Arbitration and Conciliation
Act, 1996 seeks the appointment of an Arbitrator to adjudicate the disputes
between the Petitioner and the Opposite Parties arising out of an Insurance Policy
between the parties.

3. Having heard learned counsel for the parties and reserving their rights to
advance their respective contentions both in law as well as on facts before
learned Arbitrator and with their consent as regards the appointment of sole
Arbitrator, the Court appoints Dr. Justice A. K. Rath, former judge of this Court as
the sole Arbitrator to adjudicate the disputes between the parties. The arbitration
shall take place under the aegis of the High Court of Orissa Arbitration Centre.

4. The arbitration petition is disposed of accordingly. A copy of this order be
communicated to the Coordinator, Orissa Arbitration Centre and the learned
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Arbitrator forthwith.

……………………

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/suresh-ranjan-sahu-appellant-hash-… Page 2 of 2


